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Ban on Haatioe of Wildlife 

2381. SHRI R.P. OAEKWAD: 
Will the PRIME MINISTER be plcaaod 
to state : 

(a> Whether it is a fact that baoa 
imposed by State on hunt ioa or wild 
lifo ha vc not proved cft'cctive 1ioco the 
States have no machinery for enf orco-
meot or these methods ; and 

(b) steps Government propose to 
take for proper preservation or wild lifo 
and proper gamo tnanaacmeot 1 

. THE DEPUTY MINISTER IN TllB 
DEPARTMENT OF ENVIRONMENT 
(SHRI DIGVIJA Y SINH) ; (a) Under 
the Wild Life (ProtectiOQ) Act, 1'72, 
tho Stato Governments are fully com-
petent to imPoao ban on buntiq of 
waldlifo. Tbo States which have impOIOd 
any S11ch baa aro tatina action to onfor• 
it. However, cues of poacbioado occar 
and are beina detected and dealt with a& 
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· the State level. Tho Central Govornment 
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bas been advisina all tbc State Govom-
menta to atrcnatbon tbe enforccmoat 
niaebiDery for thi 1 purpose and to doal 
with C&ICI of poachiq strictly. 
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